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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED HUNDRED PER CENT |NUREASE IN
THE PRICE OF NYLON AND ARTIFICIAL YARN
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Mr, Speaker, Sir, the production of man-
made fibre in the country covers a wide
range of cellulosics and non-ceilulosics.
In 1972, the production of viscose staple
fibre was 70,337 tonnes, viscose filament
yarn 39,900 tonnes, nylon filament yarn
11,812 tonnes, acetate yarn 1,988 tonnes,
polvester fibre 6,604 tonnes, and polyester
filament yarn 682 tonnes.

Production figures, therefore, suggest
that so far as weavers are concerned, the
most commonly used variety of yarns are
viscope spun yarn (spun from viscose
staple fibre), viscose filament yvaru and
nylon filament yarn., in that order. The
other types of yarn are used only by
organized large scale units.

According to available statistics, there
are just over 1 lakh powerlooms in the
country, of which as many as 66,000 are
in the States of Gujarat and Mahavashtra.
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However, most of the powerlooms in the’

decentralised sector use viscose spun yirn

or viscose filament yarn. “While there

has been considerable discussion in the

Press and elsewhere, it is worth emphasis-

ing that only 10 per cent of the consump-

tion of these powerlooms consists of
nylon filament yarn. The bulk of the
nylon filament yarn is consumed by

organized weaving units and by warp
knitting machines and hosiery units.

I will now briefly explain the position in
regard to prices and and distribution of
the three most commonly used types of
yara.

FIRST

The price of viscose spun yarn have
been voluntarily regulated by the spinners
since December, 1969, when they acvreed
to supply varn at prices ruling in July.
1969. However, an agreement was reach-
ed between spinners and weavers in Feb-
ruary 1972, which covered 50 per cent of
the requirements of each State, and stipu-
lated the maximum prices at which spinn-
ers would supply the yarn. In May, 1972,
this agreement was further revised cover
ing the entire preduction of wviscose spun
yarn and with an increase in prices of
roughly 80 paise per kg. There has been
no increase in prices in this category of
yarn since May, 1972, The distribution
of this yarn is made through the Directors
of Industries of the State Governmients

SECOND

In the case of wviscose filament varn,.
there is a voluntary agreement Dhetween
the spinners and weavers from July, 1969,
which regulates its pricing and distribu-
tion. According to this agreement, while
18 per cent of the total production is
earmarked for allotment to exporters . of
rayon fabrics by way of replenishment,
60.5 per cent is available to actual users
and the balance of 29.5 per cent is
allowed to be sold in the open market.
The prices under the voluntary agreement
have been fixed at Rs. 11.35 per kg. for
exporters and Rs. 14.35 per kg. for actual
users. There has been an increase in
prices in respect of the open market sales,
from Rs. 20.81 per kg. in March, 1973,
to Rs. 33.61 per kg. in June, 1973. A
substantial part of the price escaiation can
be related to the fall in production conse-
quent on power cuts, the abolition of



firmly asked to comform to the agreement
being followed by the pther spinners,
failing which Government would tahe suit-
able action. The increase in exports of
rayon f{abrics has also contributed to

smaller domestic availability leading to
further pressure on prices.
THIRD

Prices and distribution of nylon yarn
have been similarly regulated on a volun-
16ry basis by an agreement beiween the
spinners and weavers which has been in
force singe 1st July, 1970. Under the
agreement, the distribution of the entire
production is to be made available through
dealers. The agreed prices are subject to
revision by mutual agreement, and such
a revision was made in April, 1972, These
prices were being maintained ull Febru-
ary, 1973. Since then, the global shortage
of caprolactum resulted in a significant
decline in production of yarn from about
1.200 tonmes per month in March, 1973,
to about 900 tonnes; in April, 1973, and
800 tonnes in May, 1973, Therc was also
some impact on prices due to fiscal
changes introduced in the current year's
budget. A contributory factor to the up-
ward tendency in prices was the conduct
of the cotton yarn dealers who srvitched
-over their trading/speculative activity 1o
nylon yarn after the imposition of the
Yarn Control Order in March this 3ear.

The voluntary agreements berween
spinners and weavers had, therefore, been
working, by and large, satisfactorily until
February, 1973. There was no reason
for Government to interfere with these
arrangements, as the needs of the decen-
tralised weaving sector were being met.
Government have been fully alive to the
subsequent developments and have taken
a number of remedial steps like—

{1) State Trading Corporation has al-
1eady bought 9,200 tonne; of
caprolactum. A part of this pur-
chrase has already arrived and the
balance is in the pipeline. This
is expected to meet the imme-
diate needs of industry.
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(2) There is a global shortase of
caprelactum and prices over the
past few months have escalated
very sharply. In otder io make
maximum purchasgs, puichase
teams have been and are being
sent to locate all possible sources
of caprolactum and make .on-rhe-
spot purchases.

(3) In addition to direct purchases
being made by State Trading
Corporation, purchases are also
being permitied dijrectly by the
spinners through the Letters of
Authority granted to them.,

(4) Indigenous production of capro-
lactum from the Gujarat Ferii-
lizers Complex i expected %0
commence in early 1974, This
will augment substantially the
availability of raw material for
the spinning industry.

(5) Unfortunately, there is a concur-
rent shortage of nylon yarn along
with that of caprolactum. None-
theless, State Trading Corpora-
tion has already purchased over
400 tonnes of nylon yarn. Lfforts
are being made to locate and
purchase further quantities

(6) In the case of viscose filament
yarn, in order to conserve the
available supplies and meet the
requirements of weavers in the
country, exports have been bann-
ed.

(7) With the restoration of power-
cuts in States, the production of
all types of artificial yarn is ex-
pected to go up and this is al-
ready beginning to have a down-
ward effect on prices.

1 am aware that complaints have been
voiced about the distribution of the avail-
able supplies of yarn. particularly nylon
yarn, While we are taking all possible
steps to augment production and improve
availability, 1 intend to take additional
measures along the following lines:—

(i) Prices of yarn have to be related
to the costs of production, nnd
if there is any propensity on the
part of some spinners 10 make
undue profits, this has to be
brought down to reasonable
levels.



(li) Under the present pattern of dis-
ixibution, scme intermediares are

nat functioning mn overall nation.-

al interests and are wndulgmg 1m
speculative activities, These ten-
dencies have to be curbed.

{iu) An appropriate distnibutive me-
chanism will be evolved so that
yarn at reasonable prices are
made avalable to the actual
users, particularly the weavers in
the decentralised sector In the
mmplementation of rhe above
measures Gavernment will conti-
nue to seek the co-operation of
all sections of ndustry both pro-
ducers and consumers

1 hope all sections of the industry .nd
trade will themselves act with full .erse
of responsibility in the mterests f the
weavers and the consumers. failling which,
I can assure the House, Government will
not hesitate to take firm action
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3 brought down to 70 ;per kilogram.
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PROF. D. P. CHATTOPADHYAYA:
Most of the questions raised by the hon.
Member have already been referred to, if
nut answered in full, im my original
statement. However, 1 would uhe to say
something about the other pounts which
have been emphasized, not that I have
not referred to them before. Firstly
coming to the excise duty, in our coun-
try the sort of garments using synthetic
yarn are used by the elte and affluent
sections. So, if excise duty has to be
imposed, it is a very suitable and permis-
sible area for taxation. Even then, |
would like 1o assure my fnend that his
view will be conveyed to the Finance
Ministry.  Secondly, coming to ‘the re-
commendations of the Tarff Commission,
I had occasion to say something about it
on the floor of the House, which 1s pub-
lic record and which everybody can 100k
into. It will be very clear from the Re-
port that the Tanff Commission suggested
the prices on the basis of detailed study
of the factors of production. relative
weightage of the factors of production, the
prices of the raw materials and also some
desirable parity between the international
prices gpd domestic prices and the actual
prices till February this year did not devi-
ate from those prices in any significant
manner. It Fas deviated in some cases
very marginally, almost megligibly. To
bear out my point, for example, for nylon
yarn of 20 denier the price prior to the
agreement of 1st July, 1971 was Rs, 75
per kilogrami. After the agreement .it was

28th Pebruary, 1972, The ‘agrestient
price 'from 1st March, 1972 was a ghin
Rs, 70 and not more. The 'market price
was Rs. 73 in December 1971, Rs. 77 in
June, Rs. 73 in December and Rs. 71 in
January. It should be remembered that the
Tarif Commission, which had submitted
its Repory in 1970, had suggested some
prices.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Don't forget that U.P. elec-
" tions are coming.

PROF. D. P. CHATTOPADHYAYA:
Let him take care of that. He has no
locus standi, no influence, nothing of
the sort in U.P.

The price of 20 Denier was Rs. 30 per
kg. It is only after taking into account
the excise duty that it comes up to some-
thing more than that. So, the actual
price between the Tanfl Commission's
price recommended in 1970 and the
actual price obtaining in 1973 was als
most comparable. ...

SHRI MADHU LIMAYE: What about
the July price?

PROF D, P. CHATTOPADHYAYA"
1 have already said in my statement that
it was much more; it was hundred per
cent more. 1 did not deny it. But what
is more interesting to know is that the
Tanff Commission's Report about which
s0 much has been said in the House that
it has been suppressed—the suppressed
thing 15 surfacel—is now available for
everybady and evorybody can see that the
price recommended by the Tarifi Com-
mission in 1970 was maintained by the
Government till March this year, Tt s
only between March and June that it has
gone up. My hon. friend is correct there.
As to why it has gone up, I have said
very clearly and, firstly, it is a world-
wide phenomenon. ... (Interruptions) I
listened to you patiently. You have 1o
listen tp me now.

It js very interesting to know that when
in 1970 the Tariff j suggested
the price, they gssumed that the price of
raw material chprolsctuft woulR be
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'Rs, 600 per tonne. Mr. Madku Limaye
"Wrust know that when the Tarfff Commis-
‘sion ditfpested the price in 1970, it was
on their assumption that the 'price of
caprolactum was Rs. 6,800 per tonne.
Now, this year, in February, when the
caprolactum price went up as high as
Rs. 9000, even then the price m Indian
market was the same, It rose only bet-
ween March and July. ‘Why? Firstly, it
was because the caprolactum price had
gone up in the world market. The whole
world knew that caprolactum was a
scarce commodity and it was physically
non-available. It is not price debarred:
it is physically-debarred, absolutely non-
available.  (Interruption) Mr. Jyotirmoy
Bosu, you will have your time and T will
listen to you Now, it is your turn to
lisen to me patiently.

Now, the world price of caprolactum
is Rs 12,000 to Rs. 13,000 per tonne.
That 15 one reason why between March
and June it had gone up....

SHRI JYOTIRMOY BOSU This Mi-
nister was a professor He thinks he
is addressing his students

PROF. D P CHATTOPADHYAYA
If a tea-taster can be a good parhamen-
tarian, a professor can also be a good
parliamentarian.  (Inte rruptions).

‘SHRI JYOTIRMOY BOSU Don't con-

sider us to be your pupls

PROF D. P. CHATTOPADHYAYA:
An antecedent does not make a man
competent or incompetent

PROF. MADHU DANDAVATE; Irre-
fevant

PROF. D P CHATTOPADHYAYA-
Tt is very much relevant. If the phvsical
shortage and high prices are not relevant
to the cost or price of a thing, what else
18 relevant I do not know,

I come to the second guestibpn ..
MR. SPEAKER: Being a professor is

not bad, It is a great honour in any
country to be a professor.

SRAVANA'S, 186 (SAKA) Priss'sf mplol = 330

Ardificial yarn (C.1)
SHRI JYOTERMOY BOSU: ‘We Tnow
you were g professor also. (Interruptions)

MR. SPEAKER: This gentleman does
not like professors,

PROF. D, P, !CHATTOPADHYAYA-
T have said that that was one reason. I
have not denied that. The first reason is
shortage and high price of caprolactum.

My second point was, after the intro-
duction of cotton yarn scheme, some
speculators and traders hoarded some ny-
lon yarn. That is a fact. I have said
that. Now the quesaion is why some
people have made exorbitant profits....

MR SPEAKER: Please be brief.
tip to success is being brief,

The

PROF D P. CHATTOPADHYAYA:
The third point is, there are some people
who have made exorbitant profits. I have
already said that against those who are
making exorbitant profits, we are taking
firm action, and some admmsuative
measures have already been taken to curb
the profitability.

st wy  fewy  worw wdm,
oA WAl AgrRw Wi 751 § % ag
% s § | TOFT wAww 4g A@r
tfm = Mg sawdta &
¥ sfefer wam s @ foew
xu;‘rica’matﬂm?m wTiwe %
B &1 wrr saEA s s oy
¥ fomr &, &t o afew wries,
17 a1 A 50 4T T4wT, A femr
WT omEAT &1 AR e R oA ¥
W1 g ¢

MR. SPEAKER: He should answer all
your points.

PROF. D. P. CHATTOPADHYAYA:
I have already said that some units have
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taken. In respect ¢f bme particular firm,
it has already been takem,

MR. SPEAKER: May I remind the
House again that we have decided in the
Committee that the time allotted to each
motion is five minutes
should also be squally
We were to finish this call-aiten-

the first member and the Minister have
taken 40 minutes. I would, therefore,

Mr. S. M. Banerjee.

SHRI S. M. BANERJEE (Kanpur); 1
have read the statement of the hon. Min

about price ‘and about distribution, J
agree with many of the points that were
raised. He has also confessed in his
statement:

“Under the present pattern of distri-
bution, some intermediaries are not
functioning in overall national inteiests
and are indulging in speculative acti-
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they propared and will they copsider ma-
tionalisation of theps ;, mylon apd rayon
factorigs which are, minting money at
lhﬂﬂoﬂotﬂnmﬁgﬂu,

Secondly, will the excise duty be charg-
ed from the source point? Jt should rot
be shifted to the consumers as in the case
of cloth. Let it be charged at the source
point, Then, I fully agree with hon.
Shri Madhu Limaye thet it should be
distributed through the agency of weav-
ers’ co-operative societies and where co-
operitive  societies -are not there, they
should be formed.

I am sure the hon. Minister’s attention
might have been drawn to the Economic
Times of July 21 wheremn a full article
has been published saying *High ials
join hands with powerful interests to Jdefy
Government's policy.” I do not want to
read the entire thing but I am sure
Prof. Chattopadhyaya would have read it.
Even the Textile Commissioner has been
accused of siding with one group or the
other. I have got nothing agamst the
Textile Commissioner. I know him per-
sonally,. He is a man of integrity, But
the question is whether it is a fact that
some organisations and especially, I am
told, one organization headed by one
Mr. Chokani who is a multi-millionaire —
this organization is called Art Silk Manu-
facturers’ Association—want to come in
the queue. They have nothing to do with
nylon or rayon. Art silk is something
which can be mixed. Rayon can be
mixed with it. 1 am sure this organiza-
tion is not capable of distributing to the
POOT WEavers.

When we talk of weavers, unless these
mills are taken over by the Government,
the distribution can never be fair or
equitabls. Therefore, my suggestion will
be: take over all these mills and not to
have any patronage with organizations
i Art Silk Manufacturers Associa-
it is Chokppi or Chutani and
be clearly mentioned to them
Government is interested to see
distribution is made to all

giﬁgsi
EEE ;5
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weavers, handloom weavers who
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aro dealing with cofton yarn but it has
been clubbed snd nylop has been piyen
preference © cotton yarn,

1 might abso request the hon. Minister
to Jot us keow what arrangements he has
made in this regard.

Previously he announced in this Ilouse
and in the other Housc also that neccssary
arrangements have been made and I want
to know whether ovn  account of  those
steps the prices have been reduced and
whether cotton yarn has been made avail-
able to these weavers, There are 14 lakhs
weavers in UP alone and theve weavers
get only in 3 months or 4 months time
2} kg of yarn. Sir. you can imaginc how
they are going to survive. T would re-
quest the hon, Minister to kindly let me
know something about cotton yarn weav-
ers also.

Last but not the least, T would request
him to kindly let us know whether this
will be taken over by the State Trading
Corporation and a machinery will be
evolved free from corruption (Interrup~
tiont) The private trade mav he efficient
but it is out and out corrupt wh-izas the
State machinery may be mefficient but not
that corrupt. Private agency is .orrupt,
but the State Agency is nefficient though
not corrupt to that extent. So, blate ma-
chinery should be there to take over this
particular  distribution, I+ *he Jovern-
ment seriously considering tahme over of
the nylon and rayon mills? May I \row
whether excise duty will be levied at the
point of the source and not at the pomnt
of the consumer so that the burden may
not be put on the consumers? May I
know whether distribution will be done
through actual weavers’ socicties? May [
know finally whether Mr. Gokani, * hair-
man of. SASMA (Silk and Art Silk Ma-
nufacturing Association) will not be given
any preference in this regard hecause they
are the sort of people who loot the Gov-
ernment and cheat the weavers?

PROF. D. P. CHATTOPADHYAYA:
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of raw material is regulated consistent with
the object of guarding against poofitabi-
lity. But the question of nationalisation
does not arise at this stage and there is
no proposal at the moment with us. Re-
garding distribution, it is a very complex
question. In the last few weeks we have
received numerous complaints and also
counter-complaints for and against the
association, spinners, etc. etc. As I said,
it is a very complex situation. We have
looked into the matter and we are cvolv-
ing the polity which- has got thice main
features. They are: (i) Curbing the pro-
fit-motive of the spinners; (ii) Minimising
the role of the intermediaries; and (iii)
helping the actual users.

My hon, friend Mr. Banerjec has en-
quired if we are ready to give yarn to
the actual weavers or their cooperatives.
Certainly we will be very glad to help
thern and make any such arrangements
whereby such actual users will thems:lves
get them, but I do not know whether It
is possible at this stage. It is a very com-
plex problem. But we are evolving the
formula which will benefit the actual users
and societies,

SHRI VASANT SATHE (Ahkola): 1
would like to invile the attention of the
hon. Mimster to certain facts so that we
get at the whole matter in the iight pers-
pective. 85,000 powerlooms are there 0
the non-cotton fabrics sector in the coun
try., 81 per cent of those who
have 1 to 9 looms and only 19 per
cent belong to those who have more than
10 looms. Hardly § per cent are those
who own looms above 100. And mow
this so-called SASMA (Silk and Art Silk
Manufacturing Association) is publishing
huge advertisements comprising of whole
page and even two pages. How much
that would have cost. nobody knows.

AN HON, MEMBER: His name s
Gakani,

SHRI VASANT SATHE: I am told that
his name is Gokani.

T am told that this gentleman, the chair-
man is being given 3000 kg per modh,



a3s, Iﬂm in

although by has mot got a singls rusmiag

SHRI SHASHI BHUSHAN (Sawh
Dellii):~ He i Goksni.

SHRI VASANT SATHE: 1 Jo naot
know tb; name.

Now, what is the position? Conuider the
capacity of production in use. As Yyou
know, Governiiént are alive to this pro-
blem, 75 per csat of the capacity is in
the smailscale sectbr, at the rate of one
to ten looms por umi, and it is only 25
per cent cApacity which is in the larger
sector. And yet, what is the domand and
how is it being fulfilled?

It is true that there was shoitage of
caprolpctum and therefore, there was &
tremgndous rise in prices from Rs, 400 to
Rs, 1200. nearly three times, in the inter-
national market. It is these things which
make the prices shoot up and create a
scarcity. The result was that even those
persons who were not dealjng with yarn
rushed for this yarn, and even :otton pro-
ducers rushed forward and started indulg-
ing in speculation.

I must say that as is our habit in ths
country we talk too much about taking
firm action against hoarders and black-
marketeers, but I have yet to sce any
Mupistry taking action. Do Government
not have enpugh laws for the purpose?
They have got even the MISA now and
also the Ementipl Commodities Act. Why
should they not put at least one man, one
non-iyer behind the bars and then see
what happens?

SHR] PILOO MODY (Godhra): The
MISA is only for the students.

) SHRI VASANT SATHE: But the pity
is that mo actibn is taken. The demand by
fhe large manufacturers is thar we should
impory yarn, particulsdy what is known
as 6X6. This is required by them for
wmmmmhbﬁuwhmmmmm
is betwpen Rs, 30 to Rs. 900. Gwalior
Rnyonslmapntinhtnuhs cloth
mw;m.sooperm. It is these

Who ate demanding that this. yam
sheuld, be. Jmparted, T, alogs. asp . in

the total capital employed.
how fantastic by any standard this profit
is. Hhen, in the case of Modipon.—Ido
not know whethér this has something to
do with Shri Piloo Mody.....

SHRI PILOO MODY: It has romething
to do with Pon-Pon.

SHRI VASANT SATHE:...it was 38.6
per cent of the gross on sales and 23 3 per
cent on the total capital employzd. In the
case of Nirlon Synthetics, 1t was 18.3 per
cent, in the case of Garwari Nylons, it
was 42.0 per cent, in the case of Century
Enka (Birlas), it was 562 per cent on
gross sales and 28.7 per cent on the total
capital employed. Now, this is ubsolutely
a loot. (Interruptions) The chartered
accountant, who 1s an expert, is saying it
is an absolute loot, by any standard, Yet,
you are not asking them to stop it. fou
allowed them to increase their capacity
Ag that tme there was an understandng
that they would reduce the price at least
by 15 per cent. Did you see to it that the)
reduced the price? Today, I ask the Gov-
crnawnt, these questions. Will you get
these manufacturers across the table, bring
them round, rope them together, and tell
them to bave an agresment with the actual
users, the small weers, that a oertain per-
cantage—

MR. SPEAKER: The hon. Member's
tima-is o

SHRL VASANT SATHE; §-am. pyiting
oply -quastions,, Siv; 1, 2r that. My
Boxi queationds, will yau ses-taab ey have



tion™ I given to“the small grewer? Second-
ly, will' you see that they reduce the price?
Thirdly, will: you see that lhe_immd

These -are. the. basic things required to be
done for the small weaver, Do not  be
carried away by those who talk in the name
of the small weaver and who arz, in fact,
wepresentatives of  the big spinners—
indirectly spioners and weavers themselves
such as the association, SASMA, and
monopoly weavers also, (Interruptions)
1 do not want anybody to plead the cause
of those who are giving advertisements, 1
am sure you will not be carried away.
“The Goverament ig already doing its best
‘to import caprolactum. Up till now they
‘have, [ am~sure they will do more.
Kindly do. Please reply to my questions.

SHRI PILOO MODY: One question:
what share did the Congress Party got in
all this? (Interruptions)

PROF. D. P. CHATTOPADHYAYA:
‘Nothing; whatever there was, went to
others. (Interruptions)

MR. SPEAKER: I do not allow; it is
not permitted. Mr. Bosu, you take up the.
‘time unnecessarily. Now, the Minister,

PROF. D. P. CHATTOPADHYAYA: 1
‘have already said that some of the spinning
units have made unjustifiable profits. It
“has -been-brought 10 our notice and appro-
priate action is being taken and in respect
of one or tweo units some drastic action has
to bé ‘taken. T can assure you that we will
It you know sometime leter on; this is
bemg pmdmﬂ '

SHRI TYOTIRMOY BOSU: Pdlitical
‘M. SPEAKER: What are+
He it usitiosssdtify -dimarting . e Iowse;:

IRAVAMB.IM (§AKA) Price of nylon &

" out of your observations.
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PROF. D. P. CHATTOPADHYAYA:
What the hon. Meémber said is wbsclutely
a -Baseless: chasge,

MB. SPEAKER: I have not called him.
I do not permit him.

PROF. D. P. CHATTOPADHYAYA:
About the price, 1 have already said that
8 high-powered Commission like the Tariff
Commission has gone into the matter, and
recommended certain things and we are
going to follow them with suitable modi-
ficationsi Thirdly, as I have already said,
our distribution system will take care.
primarily, of the interests of the weaker
sections, namely, actual users....(Inter-
mpﬂanxj

13.00 brs.

MR. SPEAKER: He sits too near me;
it is not only the Minister who ‘s involv-
ed; the Speaker is also involved. He sits

too near me distracting my attention
every time,
SHRI JYOTIRMOY BOSU: On a

poiny of order, under rule 376, arising
Did they not
receive Rs. 20 lakhs as donation to their

party? . \Interruptions)

MR. SPEAKER: Order, order. He
seeks protection, 1 seck protection from
“him.

SHRI JYOTIRMOY BOSU:
ways in obedience to the Chair,

I am al-

SHRI & A. MURUGANANTHAM
(Tirunelveli): T would like 10 ask a few
questions. In Tamilnadu Jarge number of
weavers engaged in the power looms are
unemployed due to the sudden increase
in the prices and the blpckmarket, The
actual number of power looms .is higher
than the authorised number. .The weav-
ers are unable.to get sufficient yarn to
work for 26.days to earn the wages; '

Will the GMmem ﬁelp to ensure
the proper distribution ‘of yasns an. jhe
basis of .the actual number. of pawer .

logms, and.fgke egessary .achion to curb
the bltck-narke‘l?
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[Shri . A. Muruganantham]

Was the Century SIRKA of Birias kept
out of the woluntary price agreement on
the plea that its earning capacity is less?
Can the Minister give us deiails e¢s 10
who examined the earning capacity of the
concern, and what is the profit made by
this concern in the last three years,

What are the steps that the Govera-
ment are going to take to effectively

check blackmarket in the distribution of
nylon yarn and artificial silk and may I
know whether the entire stock of yarn
will be brought under control for effec-
tive distribution?

MR. SPEAKER. That is the ught
manner, the way n which questions
should be asked in call-attention matters

PROF. D. P, CHATTOPADHYAYA.
I have already said that action will be
taken against the units which have gone
out of the voluntary agreement. Secondly,
T have said that the high price was due
to many other factors, shortage of cupro-
lactum, etc, We are aware of th., diffi-
cuties of the powerloom wcavers i Tamil-
nadu and we are evolving a scheme, the
mam features of which [ have already
submitted to the House

SHRI S. A. MURUGANANTHAM-
1 have raised about Birla Mills.

PROF D P CHATTOPADHYAYA:
The mill he mentioned was Birlas, so far
as I know,

SHRI C K. CHANDRAPPAN: The
hon Minister said in the statement that
the voluntary price agreement was work-
ing quite all right and there was no
reason for the Governmeni to interfere
with that arrangement as the needs of the
decentralised weaving sector wer, being
met. According to the voluntary price
agreement you have fixed certain price for
these commodities but the poor weaver

said that we are going to bring down and
control the prices, etc., but he failed. You
are also failing in the same way because
you came with a kind of complacency
saying that the voluntary price agreement
18 wonderful This dark reality of en-
couraging black money in the name of
voluntary price agreement is scottling the
voluntary price agreement, Government
sitting all the time as a helpless spectator
I want to know whether you will come
out of that and take some firm measures
against that

Secondly, 1 would repeat Mr. Muiu-
ganantham’s question which you tried to
evade successfully. That s about the
Birla Company—Century In another
paper the mame i1s given in a different
way  That Birla concern has been ex-
empted from the voluntary price control
by the Government Whether it was due
to your excessive love for Birlas or due
to something else, I do not know, I want
a categorical answer whether the said
Birla firm has been exempted, whatcver
might have been the excuse for that and
if s0, what are the reasons for that. I it
not a fact that this Birla concern has
amassed huge profits?

In reply to comrade S. M. Banerjee's
question whether you are going to na-
tionalise this industry, she Minister said,
the time has not yet

has not come. But i3 it not m fact (hat
you are taking over the sick mills because
housss are mo more istesmated jn themy
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polists out of it. Herp i» .n industry
which is continucusly being profitable and
you say, we tanmot nationalise it. I want
to know when the sime will come, what
is the criterion for taking over these mills
and whether you have a policy by which
monopolies will be curbed and the inter-
uuoflhepoormmwi]lbewrved/.

1 hope the minister will direcfly answe:
my questions without going round and
round.

PROF. D. P. CHATTOPADHYAYA"
My hon, friend has said that the volun-
tary price agreement has totally failed, 1
do not share his view, nor his figures. 1
have already said that the price recom-
mended by the Tariff Commusion in
Suptember, 1970 for nylon 15 denier was
Res 73.80.

SHRI C K. CHANDRAPPAN, T have
said that the voluntary pnce agreement
15 there. The price will be writien n
the bills. But when the weaver goes to
the market apart from what s written in
the bill, he has got to pay black money
to get the yarn,

PROF D P. CHATTOPADHYAYA.
1 have said that in between September,
1970 and January, 1973 there was no
question of price increase T lLiave already
said that because of the scarcity of the
commodity there has been some malprac-
tice. I have also said very clearly that
some units have went out of the svolun-
tary agreement and action 1s being taken
against them I have already said that
profit motive was evident from the high
dividends declared by some companes.
In the lormula that we are evelving we
will take care of thesc things so that the
high prgft rate is not allowed. Then he
2 question abwt nationalisation,

i

Harijan Women

SHRI PIROO MODY: Thirdly, the
most isgportant thimg is that sou do not
know how to manage them.

PROF. D. P. CHATTOPADHYAYA.
I will solicit your help in this matter.

I can only say that whatever voluniary
statutory agreement we arrive at will be
uniformly applicable and nobody will be
exempt from it

13.13 huwe.

RE. ATROCITIES COMMITTED ON
HARIJAN WOMEN IN BIHAR —contd,

(Interruptions)
MR. SPEAKER: I have not allowed
<ny adjournment motion
(Interruptions)
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